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Applicants who were appointed as 2dhoc clerke

ctm=typists through Employment Exchangey se2k grand
of temporary status in tems of DP & T's Ofs deted
736588 and 10595933

2, The aforesa2id OMs are in respect of grant ¢f
temporary status to casual workers/labourers im
Group 'D® categorys Posts of Clerks ~cum-Typists aro .

Group 'c-" category";‘ and hence the aforesaid 0fs ase

avd




#)

3! During hearing applicants? counsel conitended
that uhsn there is provision to grant temporary
status even t those working in Group :“83"' catagory
it is unjust; illegal and unfair to leave out thoso
in Group lege category and the benefits contained in
the aforesald OMs shoula also be extended to perssns)) i
such as applicants who were appointed to Grouwp IC?
postsy
4 While it might well be open to responasnts
to examins such a prayer,' for the present the
aforesaid OMs are confinea to casual workers/
labourers in Group 1gie categney; and henc®
applicants cannot be extengea the benefits wmntainc

in the aforesaid Htio 0!99‘3!'

53 Although th#s is not thae reolief claimen
in the OA] applicants? counsel also prayed that
applicants be reinstated in service ana regularisen,
Emp hasits was laia on the fact that spplicants vere
appointed through @ test ang interviey. The

commendation receivea oy them when sent op clection

0 J & K was alsp cited in their fawur,

6% Although as stated above, this is not the

relief asked by applicants in the OA, we have alsp
considered this prayers! Admittedly applicants uere
appointed on adhoc basis for 2 period of 89 daye i -
first instance, which was extendsd from time to
timed These appointments uwere mads as a puraly step
arrangenent in view of the delay in receipt of namas

of regqular candidates through Staff S8lection Commis

In State of Orissa & Ors? Vs Degpti Mala patra & Ot
1995 Supple 4 SCC 49 the Hon *bl g Supreme Court aftie
reiterating the ratio of their ruling im pizra Singh

case has categorically held that regularly eppointsl




candidates have a right superior to thoss appecinton
on adhoc basis'%:: and the latter have to make way for
the fomerd During hearing reSpondents} coun gel

informed us that regular candidates had since bssgi

made availabley and under the circumstance we hold

that applicantg' counsel cannot now legally clain i
reinstatement against those postsy Applicants?
cognsel relied upon v:;agjég;us rulings including
1983(1) sLJ 5743 ATI/(10) Part I3 AISLI 1999(3)
page 266 YFChandra Vs¥UDI; 3T 1997(5) 712; ATR{1)
1988 page 557; and S€ SL3 (2) 1950-88 pagse 2073

but in the light of the Hon'ble Suprame Courtls

ruling in Desptl Mala patrals case (supra) which

in turn reilterates the ratlo of their ruling in

Piara Singb;s casey and which is directly on the
point in issuey the rulings relied upon by applicants

counsel do not advance @pplicants® casdjl

74 The OA is dignissed® No costsy
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